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Now we have to move to the Government 

business as listed. 

THE MINISTER OF HUMAN RE-

SOURCE DEVELOPMENT (SHRI S.R. 

BOMMAI): I have to make a statement. 

(Interruptions) 

THE VICE-CHAIRMAN (SHRI 

TRILOKINATH CHATRUVEDI): I now call 

Dr. Gopalrao Patil. 

THE  SUGAR   EXPORT   PROMOTION 

(REPEAL) BILL, 1990—Contd. 

DR. GOPALRAO VITHALRAO PATIL: 

Hon. Vice-Chairman, Sir, 1 was referring to the 

prices of sugar and how the farmers are 

exploited. As I had mentioned, there are 

various prices in India. There are 22 prices of 

sugar in 22 States. Not only that, in one single 

sugar factory, there are 3—4 prices. There is a 

levy price, there is a free sale price, there is a 

price fixed by the factory. If a factory is run for 

150 days, then the excise duty is waived and 

the factories which are producing sugar for the 

fust time, if they follow the Sampat Committee 

norms, are waived of the levy sugar and thus 

they 
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can sell their sugar for three years as free sale 

sugar. Therefore, this levy business is a very 

troublesome business for the farmer. Sir, let us 

see how it is adversely affecting the farmer. 

Levy sugar price ranges from Rs. 9.02 to Rs. 

9.05 whereas the open market sugar price is 

Rs. 14. If we calculate the difference is Rs. 5. 

The farmer is losing Rs. 5 per kilo and Rs. 

500 per quintal and Rs. 5,000 per tonne. And 

with levy sugar at the rate of 40% procurment, 

the quantity will be somewhere about 50 to 60 

lakh tonnes and if you multiply 60 lakhs with 

Rs. 5,000, the resultant figure is the loss per 

year the farming community is sustaining. Sir, 

this is for every year and for the last 30 to 40 

years! Why are we levying on farmers only? 

Is there levy for any other commodity in the 

country? Is sugar the only essential commodity 

to be levied in the pricing system? Do the 

farmers not require ted or coffee to take with 

sugar? Then why do you not provide coffee 

and tea by levying at the rate of 40% on the 

tea or coffee producers? They are also 

produced in estates. They are not very small 

producers. Similarly, do the farmers not require 

cloth for their daily use? It is also essential for 

the farmer. Why do you not levy on cloth? It 

should be levied on the factory which is 

producing cloth, at the rate of 40%. It should 

be procured at a lesser rate and distributed 

through the PDS system. Then only this levy 

system will be justified and useful. Sir, I 

think, this is a very biased, discriminatory and 

unwholesome policy of controlling sugar. If 

we think in terms of exports, the history of 

exports of sugar is very bitter. In the last forty 

years we are exporting sugar. 

Sir, I am quoting from the Sugar Export 

Bill, 1958, "With a view to earning foreign 

exchange, it is necessary to promote the export 

of sugar. The export of sugar, however, 

involves a loss." The Bill itself says that the 

export of sugar, however involves loss even if 

Excise and Cane Cess are remitted. It further 

says, "As the Government has no powers in 

the existing law to earmark any portion 

of the production of factories for export and as 

the need for foreign exchange is pressing, it is 

necessary to empower the Central Gvoernment 

to fix the quantity of sugar to be exported from 

time to time and to apportion the same to the 

sugar producers in proportion to their produc-

tion, who shall  be  under obligation to supply 

their export quota to exporting agencies." Sir, 

what has happened during the last forty years? 

We have been exporting sugar and sustaining 

losses continuously except from 1974 to 1984, 

when the levy sugar was exported and the sugar 

was costing less. Instead of supplying it to the 

consumers, the masses of this country, it was 

exported.  By doing so the Government   has  

earned  only   Rs.   300 crores as profit and  Rs.  

707 crores  as foreign exchange. Now, let us 

take the present condition. Let us take the 

example of last year. Last year we exported 

about 10 lakh tonnes of sugar and earned Rs.   

1,330  crores  as  foreign   exchange. But, at 

what cost? The exporting agencies sustained a 

loss of Rs. 23 crores. From 1991  to 1994, we 

were exporting sugar and we had exported 11 

lakh tonnes of sugar.   We   earned   Rs.   150   

crores,   as profit. But at what cost? The 

exporting agencies sustained a loss of Rs. 50 

crores and  this  loss was distributed  by  these 

exporting agencies among the individual sugar 

producing units.  As a matter of fact, by 

exporting sugar the farming community is 

sustaining loss. So, we have to learn a lesson 

from this experience. Then for export we need 

a certain amount of quality. ... (Interruptions)... 

THE VICE-CHAIRMAN (SHRI TRILOKI 

NATH CHATURVEDI): Please be brief. 

...(Interruptions)... Try to sum up. 

...(Interruptions)... Other Members also want 

to speak. 

DR. GOPALRAO VITHALRAO PATIL: 

Sir, it is an important subject. We should be 

given sufficient time to express our views on 

this Bill ...(Interruptions)... If you ask us to 

pass this Bill without expressing our views fullly, 

it will not be possible for us.. ...{Interruptions)... 
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Sir, they have brought this Bill on the last day 

of the Session. ...(Interruptions)... It should 

not be fait accompli... ...(Interruptions)... Sir, 

I will take another two or three minutes to 

conclude. Sir, as I was saying, for exporting 

sugar two things are required, namely, quality 

and cost competitiveness. So, these two things 

are very important. How can there be 

competitiveness if there are in-built structural 

defects in the costing of sugar? As I have just 

mentioned, you are having levy. That means 

you are taking sugar at a lesser price from the 

producers and still you say that sugar costing 

should be competitive. How can it be? How 

can it be? The quality is good. Nowadays, our 

sugar has the standard of ICUSMA, which is 

about 45 to 60. It is as per the international 

standard which is there is regard to export of 

sugar. Our different factories have achieved 

this standard. Now it is quite competitive. Our 

white sugar is acceptable in the European and 

American markets. 

But what happens when there are exports? I 

would tell you one thing. Even now there is a 

free sale quota which is declared every 

month. I have pointed out as to what are the 

defects in this. Even in regard to selling this 

free sale quota, what is the position? There 

are 110-112 factories in Maharashtra. Out of 

this, SO are sick. Twenty units are just 

subsisting. Only 40 units are making good 

profits. When they want to sell the free sale 

sugar, they have to go to the different places. 

There is a cartel of wholesalers. They do not 

come to these factories. Therefore, the people 

in these factories, the various directors and 

the persons who are concerned with the sale 

of sugar, have to go to the differnet places. 

For example, there are factories in Khilari and 

Ambejogai. These people have to go to 

Hyderabad and Pune to sell their free sale 

quota. 

How can you expect the people running 

these small units to go to the different places 

to sell their free sale quota? When even this 

is not possible, how do 

you expect them to go to London, New York, 

and other places to sell their sugar? How is it 

possible? These factories, these small units, 

have no capacity. They do not have any 

mechanism. They do not have to market 

access so that they can go to such places and 

take orders for their sugar. 

Already, Sir, the sugar market is not at all 

profitable. International production of sugar 

has increased. When the hon. Minister 

declared that sugar would be decanalised, 

when he made the announcement on 2nd 

September in Parliament, prices in the world 

market slumped. The price came down by 70 

dollars per tonne in the international market. 

Therefore, when such a thing happens, 

naturally, we will not be able to export sugar. 

This would be, particularly, so in the case of 

the same exporters, the small mills. They 

neither have the capacity, nor the 

organisation. 

Now, the Indian Sugar Export Corporation 

is the apex body of all the sugar factories, 

including the factories in the co-operative, the 

private and the public sectors. This body is 

exporting sugar as per this law. The 

Government had given a quota for export. But 

it is not true that this is the only body which is 

exporting sugar. There are others also. For 

example, the STC is there. The STC is given 

some quota. The Government had indicated 

that SO per cent of the stock should be 

exported through the STC. Some private 

parties are also permitted to export sugar. 

These private parties go to the Indian Sugar 

Export Corporation. Through this body, these 

private parties are exporting sugar even at 

present. Therefore, this body is not a 

monopoly body. 

That is why my contention is that this 

Sugar Export Promotion (Repeal) Bill, 1996, 

which seeks to repeal the Sugar Export 

Promotion Act, 1958, is not at all a proper 

Bill. I think the Minister has not given a deep 

and extensive thought to it. The Bill is being 

rushed through. This has been brought 

forward in haste. 
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Today, we are advocating liberalisation, as 

far as exports are concerned. But the policy 

of liberalisation is not there, as far as the 

production of sugar is concerned. There are 

extensive controls. I am opposed to it. Even if 

we take the instances of many other countries 

where total liberalisation is there—for 

example, the European Union, Australia and 

South Africa—there is one single agency 

which is dealing with the export of sugar to 

other countries. This is the position even in 

countries where there is complete 

liberalisation. What is the position in 

countries where there is no such agency? 

Take, for example, Brazil. In 1994, we had 

asked Brazil to supply sugar. The sugar was 

being supplied by traders. 

But at the nick of the moment the traders 

backed out. Naturally there is a big gap in 

credibility as far as these traders are 

concerned, and so, not a single quintal of 

sugar could be imported from Brazil. Why do 

the traders come to you? Unless and until he 

gets profit, no trader will come into this field. 

Therefore, I feel that we should give deep 

throught to this matter. 

We should consult experts. I do not know 

whether you have consulted this body of the 

Indian sugar industry, the Export Council and 

the Export Corporation before taking this step 

of repealing this law. I also do not know 

whether you have consulted any other experts 

or whether you are depending only on the 

suggestions of a few traders and bureaucrats. 

I don't know what is happening and, therefore 

...(Time-bell rings)... Within one minute I 

will finish, Sir. 

What I feel  is that  we  are  rushing 

through the Bill. There is no need to rush 

through this Bill and pass it immediately. 

What we can do is. we can continue with this 

Act and also permit even the traders to export 

sugar as and when it is profitable to them. 

Unless and until it is profitable to him, no 

trader would export. Otherwise it will be a 

field-day for exploiters, hoarders and black 

marketeers. This is the danger. Our exports 

will shrink, our national income will be 

reduced, sugar prices will come down and our 

farmers will be adversely affected. Therefore, 

I suggest that the Minister should either make 

some amendments or withdraw this Bill. 

Therefore, Sir, I strongly oppose this Sugar 

Export Promotion (Repeal) Bill, 1996 and 

request hon. Members to defeat it, if at all it is 

possible. I again plead with the Minister, if he 

is a really farmer-friendly Minister—the 

Government is having the Common Minimum 

Programme and the Prime Minister is a 

farmer's son—he should consider this matter 

and come again in the next session, if at all, 

and postpone the discussion of this Bill. 

SHRI SHIVAJIRAO GIRIDHAR PATIL: 

Sir, I rise to oppose the repealing of the Sugar 

Export Promotion Act, 1958, because the 

repealing of this Act is going to be a drastic 

step affecting the entire  possibilities of 

export, which is a very important factor at this 

stage. I may remind you, Mr. Vice-Chairman, 

Sir, that we have, today, stocks of 80 lakh 

tonnes of sugar lying the godowns of the 

sugar factories. Last year we produced 1.64 

crore tonnes of sugar, out of which 80 lakh 

tonnes are still lying in the godowns, and by 

the end of May in this season, we will be 

producing another 1.60 crore tonnes, 

burdening the industry with very huge stocks. 

Sir, I may inform this august House that 

carrying one bag of sugar for one month takes 

about Rs. 18. To carry 1.60 lakh tonnes of 

sugar for six months is going to be very 

burdensome for the sugar industry, the third 

largest industry in India, providing 

employment to lakhs and lakhs of people and 

supporting about eight to nine per cent of the 

population. So, that industry is going to be 

hurt. 

Sir, some reference has been made to 

monopoly. I will not repeat the arguments 

which have already been put before this 

House. The objective of the Act of 19S8 was 

also read out by the hon. Member, Dr. 

Gopalrao Patil. The objective is very clear. 
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SHRI H. HANUMANTHAPPA: Mr. Vice-

Chairman, I am on a point of order. 

THE VICE-CHAIRMAN (SHRI TRILOKI 

NATH CHATURVEDI): Please. 

SHRI H. HANUMANTHAPPA: A 

supplementary agenda has been circulated right 

now. I do not know whether they have taken 

your permission or not. 

THE VICE-CHAIRMAN (SHRI TRILOKI 

NATH CHATURVEDI): They have taken it. 

SHRI H. HANUMANTHAPPA: It does not 

mention the time, number one. Number two, it has 

been circulated in the extended time. Actually the 

Rajya Sabha working time was over at five 

o'clock The House is sitting in extended time. 

SHRI V. NARAYANASAMY (Pon-
dicherry): That too on Friday. 

SHRI H. HANUMANTHAPPA: On Friday. 

This is about a statement. We have no grouse 

against the Birth Centenary. But this House has 

been treated very badly. The Prime Minister has 

made a statement in the other House, and he 

has deputised Mr. Bommai to make the statement 

here after the working hours. Mr. Vice-Chairman, 

you- are the custodian of this House and the 

protector of the dignity of this House and the 

Constitution. By circulating the agenda after the 

working hours, without fixing a time, the Prime 

Minister is ignoring this House. ... 

(Interruptions) 

I want your considered ruling on this. This 

thing should not be allowed. ...(Interruptions) 

THE MINISTER OF HUMAN RESOURCE 

DEVELOPMENT (SHRI SR. BOMMAI): Sir, 

may I submit ...(Interruptions) One minute. 

...(Interruptions) 

SHRI H. HANUMANTHAPPA: No, no. 

This is between the Chair and the Member. A 

point of order is between the Chair and the 

Member. ...(Interruptions) 

THE VICE-CHAIRMAN (SHRI TRILOKI 

NATH CHATURVEDI): Mr. Bommai, I will 

call you. 

SHRI V. NARAYANASAMY: The Minister 

does not come into the picture. 

SHRI S.R. BOMMAI: I am not making a 

statement, but I want to point out that   what   

has  been   mentioned   is   not 

correct. 

THE VICE-CHAIRMAN (SHRI TRILOKI 

NATH CHATURVEDI): I will call you, Mr. 

Bommai, please. ...(Interruptions) 

SHRI V. NARAYANASAMY: Sir, with 

your permission, I want to add one thing.  

...(Interruptions) 

SHRI H. HANUMANTHAPPA: This House 

cannot be treated like this. 

SHRI S.R. BOMMAI: At 1-30 ...(In-

terruptions) 

THE VICE-CHAIRMAN (SHRI TRILOKI 

NATH CHATURVEDI): Mr. Minister, you will 

have an occasion or opportunity to explain. My 

request to you now is only to resume your seat 

at this point of time. 

SHRI V. NARAYANASAMY: Sir, I would 

like to add one sentence. 

The hon. Minister is from this House. He 

knows that this is the last day of this session. He. 

says that he gave a letter at 1-30 p.m. He knew 

that he was to make a statement in this House 

today. Why can his Ministry not 

...(Interruptions) 

One minute. I am concluding. I can conclude. 

THE VICE-CHAIRMAN (SHRI TRILOKI 

NATH CHATURVEDI). I know you can 

conclude very soon. 

SHRIMATI MARGARET ALVA 

(Karnataka):Mr. Narayanasamy is speaking from 

that side. 

SHRI V. NARAYANASAMY: I got 

permission from the Chair. The hon. Minister 

should have given notice yesterday or today 

morning. Why did,he ask for permission at 1-30 

p.m. specifically? The Minister should clarify the 

position. Why could his officers not prepare notice 

and send it to us? 
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THE VICE-CHAIRMAN (SHRI TRILOKI 

NATH CHATURVEDI): Of course, I will 

request Mr. Bommai to clarify the position. But 

the fact of the matter is that he did approach the 

Chairman earlier, and he came here within the 

normal hours, before the extended time. 

It is unfortunate that such an important subject like 

celebration of the birth centenary of Netaji Subhash 

Chandra Bose, about which there is no 

difference of opinion and everybody has great 

reverence for him, could not be brought earlier. 

Mr. Bommai has been here earlier, and he sought 

the permission of the Chairman also within time. 

SHRIMATI MARGARET ALVA. This 

statement is not there is the List of Business. This 

Supplementary List of Business mentions that a 

statement will be made. At what time? At 

midnight? Till what time should we wait in the 

House for the statement? 

THE VICE-CHAIRMAN (SHRI TRILOKI 

NATH CHATURVEDI): I got instructions from 

the Chairman that this statement should be taken up 

as soon as 1 could manage within the business of 

the House.  1 told Mr. Bommai ... 

SHRIMATI MARGARET ALVA: The 

business time is over. It could not be managed. The 

time of the House is over. 

SHRI H. HANUMANTHAPPA: What about the 

Prime Minister? The Prime Minister should 

come. 

THE VICE-CHAIRMAN (SHRI TRILOKI 

NATH CHATURVEDI): After Shivajirao Patil 

has spoken, you will have an opportunity. 

SHRIMATl MARGARET ALVA: Sir, we 

should finish the Sugar Bill first. Either the Minister 

should withdraw the Bill or we should complete it 

first. We cannot wait for the Sugar Bill to be 

completed. 

THE VICE-CHAIRMAN (SHRI TRILOKI 

NATH CHATURVEDI): Mrs. Margaret Alva, 

you are a very seasoned and senior Member. 

SHRIMATI MARGARET ALVA: Sir, Mr. 

Bommai has come now. We have not had our 

lunch today. We are sitting here since morning. 

...(Interruptions) We will finish the Sugar Bill 

first and then adjourn the House. ...(Interruptions) 

Sir, you finish the Sugar Bill first. ...(In-
terruptions) 

Otherwise, we are not going to agree. Let the 

Sugar Bill be disposed of first. We will not 

allow that otherwise. ...(Interruptions) 

THE VICE-CHAIRMAN (SHRI TRILOKI 

NATH CHATURVEDI): This is the last day of 

this session. That statement will be taken up. 

...(Interruptions) 

SHRIMATI MARGARET ALVA: I am 

sorry. The Sugar Bill should be taken up first.  

...(Interruptions) 

First the Sugar Bill. 

 

SHRIMATI MARGARET ALVA: Sir, 

the Sugar Export Promotion (Repeal) Bill 

was taken up at 2 o'clock and till 2.30 we 

discussed it. They could not complete it. Now 

at 5 o'clock they say they will make a 

statement on Subhash Chandra Bose's 

centenary. 

SHRI. S.R. BOMMAI: That will take only 

two minutes. 

SHRIMATl MARGARET ALVA: Then 

we will seek clarifications on that. 

(Interruptions) 

SHRI H. HANUMANTHAPPA: It is not 

like in Lok Sabha. Here we have to seek 

clarifications. 

SHRIMATI MARGARET ALVA: Then, 

Sir, there are 15 Special Mentions to be 

completed. Then you will take up the Sugar 

Export Promotion (Repeal) Bill.. Do you want 

to' take it up at 12 o'clock? 
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SHRI S.B. CHAVAN (Maharashtra): Sir, I 

request the Minister in charge of this Bill not 

to press for the same. This is not the proper 

time at which you should take into 

consideration a Bill of this magnitude. Actually 

the whole policy was decided when Pt. 

Jawaharlal Nehru was the Prime Minister. Now, 

what are the compelling reasons due to which 

you feel this Act should be repealed? Unless 

we are convinced about the entire thing, I do 

not think it will be proper. That is why 1 request 

the hon. Minister not to go ahead with this. 

You, please, withdraw it. Later on, if you 

succeed in convincing us, we can consider as 

to what should be done. All the political 

parties may be consulted on this matter. You 

cannot hurry up like this. 

SHRI VAYALAR RAVI: You have to hold 

consultations with political parties and then 

arrive at a consensus. Sir, I fully endorse what 

the leader of my party has said.  

(Interruptions) 

THE VICE-CHAIRMAN (SHRI TRILOKI 

NATH CHATURVEDI): Let me give a 

chance to the hon. Minister or the Minister of 

Parliamentary Affairs to say as to what the 

Government's response is to this request. This 

seems to be   a  strong  request   of  a  very   

large 

number of hon. Members, only because it is a 

very late hour for this. 

SHRI V. NARAYANASAMY: Not only 

that, Sir, there has not been any. consultation 

with the political parties. 

 

SHRI VAYALAR RAVI: He doesn't know 

the subject. 

 

THE MINISTER OF 

PARLIAMENTARY AFFAIRS (SHRI 

SRIKANTA JENA): Sir, in view of the 

constraint of time, the Government is 

prepared to defer this Bill. 

SHRI    VAYALAR    RAVI:    That's good. 
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SHRI   H.   HANUMANTHAPPA:   It 

should not be taken as a precedent. 

STATEMENT BY MINISTER 

Celebration of Birth Centenary of Netaji 

Subhas Chandra Bose 

THE MINISTER OF HUMAN 

RESOURCE DEVELOPMENT (SHRI SR. 

BOMMAI): Mr. Vice-Chairman, Sir, I want 

to explain to the House that this subject comes 

under my Department. For the information of 

the hon. Members I want to say that I should 

have made this statement even in the Lok 

Sabha also. 

Recently, a concern has been expressed in 

this House as well as outside about the 

celebration of birth centenary of Netaji 

Subhash Chandra Bose. 

Let me first of all dispel all doubts in this 

regard. The Govenment of India had set up, as 

far back as in November, 1995, a National 

Committee under the chairmanship of the 

Prime Minister to celebrate the birth centenary 

of Netaji in a befitting manner. The National 

Committee met on 5th December, 1995 and 

decided that the celebrations would commence 

on 23rd January, 1997 and continue for one 

year thereafter. The National Committee had 

also constituted a Sub-Committee and had 

entrusted to it the task of preparing an action 

plan for the celebrations. This Sub-Committee 

met on 25th October, 1996 and formulated 

programmes for the inauguarl function on 23rd 

January, 1997 as well as 

during the centenary year. The Prime Minister 

also met the Floor Leaders of both the Houses 

of the Parliament on 9th December, 1996 to 

discuss the manner in which we should 

celebrate this event. The Sub-Committee is 

giving a final shape to the programmes and 

activities of the centenary year in the light of 

the suggestions received. 

The Deputy Chairman in 

the Chair 

I would like to inform the Hon'ble 

Members that the Government shall do its 

utmost to make the birth centenary clebrations 

of Netaji, in co-operation with the people of 

India, a memorable event of our national life 

befitting the great and momentous contribution 

made by Netaji to our freedom struggle. 

Netaji enjoys great respect and affection 

amongst the people of India from all parts and 

the celebration would be designed to reflect 

this in full measure. 

There is a suggestion that 23rd January 

should be declared as the Rashtriya Sewa Divas 

(National Service Day) or Rashtriya Shourya 

Divas (National Day of Courage) on the 

pattern of Children's Day (14th November and 

Teachers' Day (5th September). We shall 

welcome more suggestions in this regard so 

that the birthday of Netaji is commemorated by 

posterity in a befitting manner. 

It is proposed to declare 23rd January, 1997, 

the day of the commencement of the 

Centenary Celebrations, an administrative 

holiday and to have an inaugural function on 

that day at the Red Fort. A commemorative 

stamp on Netaji will also be released in that 

function. 

During the centenary year, commemorative 

coins in the memory of Netaji will be issued; a 

biographical film will be released; and a 

biography will be published and circulated. 

The Government of India will also give 

finnacial support for bringing out the collected 

works of Netaji Subhash Chandra Bose. 


